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Justice P. K. Sinha. V.C.:- Heard learned counsel for both the sides. The 

applicant has come up for pro-rata pension for the services rendered by the 

applicant in the Coal Mines Labour Welfare Organisation in the Department of 

Coal from 25.11.1958 to 3 1.07.1985, w.e.f. 01.08.1985. Learned counsel for 

the applicant also pomted out several other cases of similar nature kat 

Amiexure-Al2 in which similar cases were heard and disposed of by directing 

the respondents to examine the matter and to pass speaking order in that 

regard. 

Obviously, for grant of the relief the relevant documents will 

have to be gone into to verify the claim of the applicant which would be 

available with the respondents. In the first instance, in my opinion, the 

respondents should look into the matter and ,after verifying the facts from 

documents which may be produced before them by the applicant, as also with 
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the help of the documents which are with them, to take a decision in this 

regard. The respondents, therefore, are directed to examine and consider the 

case of the applicant for grant of pro-rata pension in view of the documents 

that may be produced by the applicant before them and are available with 

them, within three months of receipt of a copy of the order and. 	to 

pass a reasoned order in accordance with law relating to the relief of granting 

pro-rata pension to the applicant as per the extant rules. 

The  applicant is hereby directed to make available to the 

- 	 respondents a copy of this order along with a copy of the original application 

with' annexures, within a period of one month of receipt of the certified copy of 

the order. The applicant along with copy of the order, if be has other 

documents in this regard may produce the same before the respondents. 

With this observation, this OA stands disposed of. 

[P. K. Sinha]NC 

skj. 
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